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In the Uttarakhand High Court
Case No : 2388 of 2016

M/s Ganga Enterprises APPELLANT
Vs
State of Uttarakhand & others RESPONDENT

Date of Decision : 14-02-2017

Acts Referred:

Citation : (2017) 02 UK CK 0012

Hon'ble Judges : V.K. Bist

Bench : Single Bench

Advocate : Siddhartah Bisht, ?Ashish Joshi, ?Seema Sah

Final Decision : Dismissed

Judgement

1. This withdrawal application has been filed by the petitioner seeking withdrawal
of this writ petition.

2. In the affidavit filed in support of the withdrawal application, it is stated that,
during the pendency of the writ petition, the respondent no. 1 has passed the
Order No. 21/17-XIX-2/43 Food/ 2016 dated 10.01.2017 by which the order
dated 18.07.2016 has been withdrawn by the respondent and now the grievance
of the petitioner has been redressed. Hence, the petitioner does not want to
press the present writ petition.

3. In view of the facts, as stated above, the withdrawal application is allowed.
Consequently, the writ petition is dismissed as withdrawn.
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